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For the Responderts cee ———

PEF HCOI'2LE M. JUSTICE D.LL. I"YEI—[I?A,. VICE CHATRMAN,

Heard the lsarned counsel for the applicant. The
applicant zubmitted this petition and grayed that the respon-

dents e direct=zd by izsuance <Ff an approprizte order to t3le

I_l

agpronriate actiont o convens a Selextion Conmittze meeting for
preparation of the Zelzot List on the basisz of yzarwize :
vazancies of 1990-21, 1991-92, 1992.93, 1993<24 and 1991.9€ for

1 ghan Police Servics DEfizers o the

1 L LAl
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promction of the Paj

.
[all

Tndian Polics Service under the provisicns of Iniian Police
Serrice (Appointment oy Promcticn) Pegulation, 195%. fur
prayer haz kbeen made that the vacancies should not

weparation of the Select Liat £or promotion of the cfficers

Lo

of the Rzjasthan Police Ssrvices o the Indian Polics Zervice.

This petition has heen £iled on the aporehension that the

AT

respondent s have already talen @ dscision £o 2luk £the racancies.

that, 'we will not like £o talle any decizion in the matter. The

respondents Thaald talle ¢he dzcizicn azcording to law anpd should
inform the ccnosrned persons about the Jecizicn 20 taken,

whethzer the vacancizs will e clubbked or rck'. There wazs A
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direction that the rezpondent:s should inform the agpplicant

~
s

prizr £o the meeting 0Ff the 2zlsction Committee that whethsr o

they are clukiving the wacanciszs €or the purpose oL lecztion

0]
{

or nct and thev ghould proceed according £o law. This direc-
tion was Jgiven on 156.8.94.
2. We will not lite to paszs any order on the kbazis of

a',;-prel':ens inn. We can only obzerwe that reazonahls time shall
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afrer taling a Jdecision 20 that any

aggrieved party can approach the Tribonal oc any okther suitable
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forum. With these observatrions the petition dis =]
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Crdinarily, it iz expectad that ths applicant should bhe given

at lzaat ors wee
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comminication.,  We hope that the State Covsrarent will tale
the Jdecision in tirme and will nct 3llow thelitigation to
prolong and ':J‘iv'—:f the informaticn abcut the decizion s talen
at lzast bzfore 2 wizelt of the mesting of the Sslsction

committes and 2hall inform 2ll the concerned oersons well

4., The OA stards dispczed of accordingly, with no order as
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A JHOUND IYAL ) ( f.L. MEHTA )
MEMBER (&) VICE CHATREMAN
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